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The Rajasthan Stamp Rules, 2004 

In exercise of the powers conferred by sections 86 and 87 of the, Rajasthan 

Stamp Act, 1998 (Rajasthan Act No. 14 of 1999) and section 74 of the Indian 

Stamp Act, 1899, the State Government hereby makes the following rules, 

namely: 
CHAPTER-I 

Introductory 

1. Short title, extent and commencement --  

(1) These rules may be called the Rajasthan Stamp Rules, 2004. 

(2) They extend to the whole of the State of Rajasthan 

(3) They shall come into force on the date of their publication in the 

Rajasthan 1Gazette. 

2.   Interpretation.-- 

(1) In these rules, unless there is something repugnant in the subject or 

context, 

(a) "Act" means the Rajasthan Stamp Act, 1998 (Rajasthan Act No. 14 

of 1999); 

(b) "District Level Committee" means the committee constituted by the 

State Government for a district from time to time for the purpose of 

determining the market value of the land; 

(c) "Form" means  a form appended to these rules; 

(d) "Government" means the Government of Rajasthan 

(e) "High Court" means the High Court of Judicature for Rajasthan 

(f) "Inspector General of Stamps" means the Inspector General, 

Registration & Stamps appointed by the State Government. 

(g) "Section" means a section of the Act; 

(h) "Schedule" means the schedule to the Act,  and includes a schedule, 

or table prescribing the rates of stamp duty in respect of bills of 

exchange, cheques, promissory notes, bills of lading, letters of 

credit, policies of insurance, transfers of shares, debentures, proxies 

and receipts;  

 

1. Notification F.2 (10) FD/Tax-Div./2002--16 dated 11.6.2004, published in the Rajasthan 

Gaz, on 11.06.2004 page 25-51 
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(i) "State" means the state of Rajasthan;  

(j) "Superintendent of Stamps" means the Superintendent of Stamps for 

Rajasthan and includes any other officer appointed by the 

Government to perform the function of the Superintendent of 

Stamps for the purposes of the Act and these rules, and  

(j-a) "Year" means the period commencing from 1st April and 

ending on 31st March.  

(k) Words and expression used but not defined in these rules but defined 

in the Act shall have same meaning assigned to them in the Act. 

(2)  The provision of the Rajasthan General Clauses Act. 1955, shall 

apply to the interpretation of these Rules in the same manner, as they 

apply to the interpretation of the Rajasthan Act. 
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CHAPTER--II 

Mode of payment of duty and kinds of Stamps 

3. Mode of payment of duty.-- Except as otherwise provided by the Act, 

or by these rules-- 

 (i) all duties with which any instrument is chargeable shall be paid, and 

such payment shall be indicated on such instrument, by means of stamps 

issued by the Government for the purposes of the Act and these Rules; 

and 

 (ii) a stamp which by any word or words on the face of it is appropriated 

to any particular kind of instrument shall not be used for an instrument 

of any other kind. 

 Explanation-- For the purposes of clause (i), a stamp of the Central 

Government or of the Government of any covenanting State shall be 

deemed to have been superimposed with the word "Rajasthan" or with 

the letters "RAJ". 

1[3-A. Other methods of payment of stamp duty.--  

(1) Notwithstanding anything contained in rule 3, stamp duty or 

deficient stamp duty payable on any instrument may also be paid by 

demand draft or pay order drawn on a branch of any scheduled  

 bank or through stamp issued by electronic method by any person, 

agency or company authorized by Inspector General of Stamps or 

deposited into Government Account head 0030 through E-GRAS 

challan in any bank authorized by the State Government. 

(2) In case where circumstances warrant, Inspector General of Stamps 

may allow payment of deficient duty in cash.] 
 

4. Kind of Stamps.-  

(1) There shall be two kind of stamps for indicating the payment of duty with 

which instrument are chargeable namely,-- 

 (i) Impressed stamps superimposed with the word "Rajasthan", and 

(ii) Adhesive stamps superimposed with the word "Rajasthan"; or with the 

letters "RAJ". 

(2) No impressed or adhesive stamp which is not superimposed as aforesaid 

shall be used in Rajasthan, after the commencement of these rules, to 

indicate the payment of duty chargeable on any instrument.  

 
1. Inserted by Notification No. F. 4 (15) FD/Tax/2014-61 dated 14.7.2014 with immediate 

effect. 
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CHAPTER--III 

Impressed Stamps 

5.  Hundis. -- 

 (1)  Hundi, other than hundis which may be stamped with an adhesive 

stamp under section 11, shall be written on paper as follows, namely--   

 (a) A hundi payable otherwise than on demand, but not at more than 

one year after date or sight, for an amount not exceeding rupees thirty 

thousand in value, shall be written on paper on which a stamp of the 

proper value bearing the words "hundi" has been engraved or 

embossed. 

 (b) A hundi for an amount exceeding rupees thirty thousand in value, 

or payable at more than one year after date or sight shall be written on 

paper supplied for sale by the Government, to which a label has been 

affixed by the Superintendent of Stamps and impressed by him in the 

manner prescribed by rule 10. 

(2)  The provisions of sub-rule (1) of rule 8 shall apply in the case of 

hundis. 

6.  Promissory note and bills of exchange.-- A promissory note or bill of 

exchange shall except as provided by section 11 or by rule 14 and 18, be 

written on paper on which a stamp of the proper value without the word 

"hundi" has been engraved or embossed. 

7.   Other instruments.-- Every other instrument chargeable with duty shall, 

except as provided by section 11 or by rule 10, 13 and 14, be written on 

paper on which a stamp of the proper value not bearing the word "hundi" 

has been engraved or embossed. 

8.    Provision where single sheet of paper is insufficient.--  

 (1) Where two or more sheets of paper stamped with impressed stamps 

are used to make up the amount of duty chargeable in respect of any 

instrument, either a portion of such instrument shall be written on each 

sheet so used or the sheet on which no such portion is written shall be 

signed by the executants or one of the executants, with an endorsement 

indicating that the sheet is attached to another sheet on which the 

instrument is written. 

 (2) Where a single sheet of paper, not being paper bearing an impressed 

hundi stamp, is insufficient to admit the entire instrument being written 

on the side of the paper which bears the stamp, so much plain paper may 



 

Page | 5 
 

be sub-joined thereto as may be necessary for the completing the writing 

of such instrument :  

  Provided that in every such case, a substantial part of the instrument 

is written on the sheet which bears the stamp before any part is written on 

the plain paper sub-joined. 

9.   The proper officer.-- Every Treasury Officer or person whom the State 

Government may by notification in the official Gazette appoint in this 

behalf shall be deemed to be "the proper officer" for the purpose of the 

Act and these rules. 

10. Affixing and impressing of labels by proper officer permissible in 

certain cases.-- Labels may be affixed and impressed or perforated by the 

proper officer in the case of all instruments chargeable with stamp duty 

under the Act. 

11.  Mode of affixing and impressing labels. -- 

 (1) The proper officer shall, upon any instrument specified in rule 10 

being brought to him before it is executed, and upon application being 

made to him, affix thereto a label or labels of such value as the 

applicant may require and pay for, and impress or perforate such label 

or labels by means of a stamping machine (including Frankign 

Machine) or perforating machine and also stamp or write on the face 

of the label or labels the date of impressing or perforating the same. In 

the case of instruments written on parchment, the labels shall be 

further secured by means of metallic eyelets. 

(2)  On affixing any label or labels under this rule, the proper officer shall, 

where the duty amounts to rupees five or upwards, write on the face 

of the label or labels his initials, and where the duty amounts to rupees 

twenty or upwards, shall also attach his usual signature to the 

instrument immediately under the label or labels. 

12. Use of Franking Machines.--  

(1) The franking machines may be used for franking impression of 

stamps on all kinds of instruments on which stamp duty is payable 

under the provisions of the Act. 
1[(2) The franking machine shall be approved by the Inspector General of 

Stamps].    
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(1) The procedure to regulate the use of Franking machine or any other 

machine as so authorized shall be such as the Inspector General of 

Stamps may, by order determine. 

2[12A.   Use of E-Stamping Machine -- 

(1) The E-Stamping Machines (essentially a computer with internet 

connection and a printer) may be used for E-Stamping impression 

of Stamps on all kinds of instruments on which stamp duty is 

payable under the provisions of the Act. 

(2) The E-Stamping Machines shall be approved by the Inspector 

General of Stamps with approval of the Government. 

(3) The procedure to regulate the use of E-Stamping Machine or any 

other Machine so authorized shall be such as the Inspector General 

of Stamps may, by order determine. 

(4) Certificate of E-Stamping by an authorized Collection Center shall 

be sufficient proof of payment of stamp duty of value mentioned in 

the certificate. 

(5) Authorized Collection Center shall be appointed/ established by 

Central Record Keeping Agency with approval of Inspector General 

of Stamps.] 
 

13.  Certain instruments to be stamped with impressed labels. 

 (1)  Instruments executed out of the State and requiring to be stamped 

after their receipt in the State (other than instruments which under section 

11 or rule 14 may be stamped with adhesive stamps) shall be stamped 

with impressed labels. 

 (2)   Where any such instrument as aforesaid is taken to the Collector 

under sub-section (2) of section 18, the Collector, unless he is himself the 

proper officer, shall send the instrument to the proper officer, remitting 

the amount of duty paid in respect thereof, and the proper officer shall 

stamp the instruments in the manner prescribed by rule 11 and return it to 

the Collector for delivery to the person by whom it was produced. 

 
 

1. sub. vide Notification No. F. 2(10) FD/Tax/2002-78 dated 03.10.2005. Pub. on 15.10.2005. 

2. Inserted new Rule 12A  by the Rajasthan Stamp (Third Amendment) Rules, 2010. S.O. 290, No F. 

2(2)FD/Tax/9-77 dated 30.9.2010, published in Raj. Gaz. Exty. Part IV-C, dated 05.10.2010. 
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CHAPTER--IV 

Of adhesive Stamps 

14. Use of adhesive stamps on certain documents-- The following 

instruments may be stamped with adhesive stamps, namely-- 

(a) Bills of exchange payable otherwise than on demand and drawn in sets 

when the amount of duty does not exceed ten naya paise for each part 

of the set; 

(b) Transfers of debenture of public companies and associations; 

(c)  Copies of maps and plans, printed copies and copies of or extracts 

from registers given on printed form when chargeable with duty under 

Article 22 of the Schedule of the Act; 

(d) Instruments chargeable with duty under Articles 5 and 40 of the 

Schedule of the Act; 

(e)  Instruments chargeable with duty under Article 18 of the Schedule of 

the Act: 

(f)  Policies of insurance; 

(g) Letters of credit, that is to say, instrument by which one person   

authorises another to give credit to the person in whose favour they 

are drawn; 

(h) Letters of allotment of shares in any company or proposed company 

or in respect of any loan to be raised by any company or proposed 

company; 

(i) Promissory notes payable on demand when the amount of value  

exceeds Rs. 250/-; 

(j)  Instruments of proxy; and 

(k)  Instruments chargeable with duty under Article 25 the Schedule of the 

Act. 

15.   Use of adhesive stamps to make up stamps duty.--Notwithstanding 

 Anything contained in these rules whenever the stamp duty payable in 

respect of any instrument cannot be paid exactly by reason of the fact 

that necessary stamps are not in circulation, the amount by which the 

payment of duty shall on the account be in defect shall be made up by 

the affixing of adhesive stamps: 

Provided that the Government may direct that instead of such 

stamps, adhesive court fee stamps shall be used for the purpose. 

16.   Supply of deficient duty on transfer of share.-- When any instrument 

of transfer of shares in a company or association is written on a sheet of 
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paper on which a stamp of the proper value is engraved or embossed and 

the value of the stamp so engraved or embossed is subsequently in 

consequence of a rise in the value of such shares found to fall short of 

the amount of duty chargeable in respect of such transfer, one or more 

adhesive stamps bearing the words 'Share Transfer' may be used to make 

up the amount required. 

17. Enrolment of Advocates or Vakil. -- When adhesive stamps are used 

to indicate the duty chargeable on entry as an Advocate or Vakil on the 

roll of the High Court, such stamps shall be affixed under the 

Superintendent of Stamps or other officer appointed in this behalf by the 

Government and account to him for it. Such Gazetted Officer shall, after 

affixing the stamp, write on the face of it his usual signature with the 

date thereof. 

18.   Special adhesive stamps to be used in certain cases. -- The following 

instruments when stamped with adhesive stamps shall be stamped with 

the following descriptions of such stamps, namely: 

(a) Bills of Exchange, cheques and promissory notes drawn or made out 

of India chargeable with duty of more than one rupee with stamps 

bearing the words "Foreign Bill". 

(b) Separate instrument of transfers of shares and transfers of 

debentures of Public Companies and Associations; with stamps 

bearing the words ''Share Transfer'' 

(c) Entry as an advocate or vakil on the roll of the High Court; with 

stamps bearing the word 'Advocate or Vakil' as the case may be; 

(d)  Notarial acts; with stamps bearing the words "Notarial"; 

(e)  Copies of maps or plans, printed copies and copies of extracts from 

registers given on printed forms certified to be true copies; with 

court fees stamps over-printed with the word "copy"; 

(f)   Instrument chargeable with stamps duty under Article 5(a) and (b) 

or 40 of the schedule of the Act, with stamps bearing the words 

"Agreement" or "Brokers Notes" respectively; 

(g)   Policies of insurance; with stamps bearing the word 'Insurance'. 
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CHAPTER--V 

Sale of Stamps 

19. Only authorised persons to sell stamps.-- 
 

(1) No person, who is not duly authorised in the manner hereinafter provided, 

shall be entitled to sell stamps of any description other than revenue 

stamps of one rupee denomination: 

 Provided that this prohibition shall not apply-- 

(i) to a legal practitioner or a banker, who buys a stock of stamps for use in 

his own business and affixes them, when occasion requires, to the 

documents he has to draw up in the course of that business, the cost of 

the stamps being recovered from his client or customer with the rest of 

his charges, or 

(ii) to a Government officer or Incorporated Company or other body 

corporate in respect of stamps used for printed forms of instruments for 

use by the persons concerned with the business of that office, company 

or body, the cost of the stamp being recovered from those persons. 

(2)  Except in the case of Revenue stamp of one rupee denomination, no person 

shall purchase any stamp from, or exchange any stamp with, any person 

whom he has reason to believe to be not authorised under these rules to 

sell stamps. 
 

20. Classes of vendors-- 
 

 (1) These shall be two classes of vendors namely : 

  (a) ex-officio vendors, and 

  (b) Licensed vendors. 
 

 (2) The following persons shall be deemed to be ex-officio vendors: 

(i) the treasurer of each District or his salaried assistant or  approved 

agent; 

(ii) the sub-treasurer of each Tehsil; 

(iii) any salaried vendor appointed by the Government; 

(iv) all the officers incharge of post offices; and 

(v) any other servants of the Government who may be appointed by 

the Government in this behalf. 
 

(3) The Collector may subject to the provisions contained in rule 24, grant 

a license for vending of stamps to any of the following persons, 

namely: 

(i) Sub-post masters or branch post masters; 
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(ii) Surpanchs of villages; 

(iii) Village school masters; 

(iv) any other person or class of persons deemed by the Collector to be 

fit and proper for the sale of stamps. 
 

(4) In the case of appointment of branch or sub-post masters and licensing of 

village school masters, the previous approval of the Post Master General 

and the Director of Education respectively shall be obtained.  
 

21. Fixing maximum number of licensed vendors for different places,--  

(1) The maximum number of licensed vendors for the sale of stamps at the 

headquarters of each district, sub-division and tehsil shall be fixed by the 

Collector of the district concerned with the concurrence of the Inspector 

General of Registration and Stamps, Rajasthan. In the case of towns and 

villages which are not such headquarters the number of licenses to be 

granted shall be fixed by the Collector. 

(2) In fixing the number of stamps vendors for urban areas the views of the 

Chamber of Commerce, and for rural areas those of the Village Panchayat, 

should invariably be obtained. 
 

22. Duties of ex-officio vendors.-- 

(1) The ex-officio vendors shall supply stamps to the public and to licensed 

vendors, and shall allow discount to the latter at the rates and under the 

conditions hereinafter prescribed. 

(2)   The ex-officio vendors shall sell directly to the public only stamps of 

denomination higher than those prescribed in rule 23. 
 

23. Duties of licensed vendors.-- Licensed vendors may sell to the public such 

stamps and at such places as are indicated in their license : 

Provided that a licensed vendor shall not sell stamps of the value 

exceeding 1[fifty thousand] for a single instrument. 
2[Provided further that the limit prescribed in above proviso shall be 

rupees one lakh for licensed vendor who is authorised to sale e-stamps also."] 
 

24. License.--  
3[(1) An application for grant of license or renewal of license shall be made in Form 

A to the Collector. The application shall be accompanied by e-GRAS challan 

of having paid the prescribed fees in the treasury under head 0030: 

Provided that application for grant of license or renewal of license may 

also be made electronically in Form AA.]   

 

1. Substituted by Notification No. F.4(4)/FD/Tax/2015-233 dated 09.03.2015 for- 'one lakh' with 

immediate effect. 

2. Inserted by Notification No. F.4(6)/FD/Tax/2016-234 dated 08.03.2016 

3. Substituted by Notification No. F.4(3)/FD/Tax/2017-117 dated 08.03.2017. 
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(2)  A license to be granted under sub-rule (3) of rule 20 shall be in form B. 

In the case of person specified in clause (ii) and (iv) of sub-rule (3) of 

rule 20, it shall be granted to the person by name. In other cases the 

designation of the official only shall be entered therein. 
 

(3)   The Collector before granting a license to any person shall ensure: 

 (a) that the applicant is over 21 years of age; 

   (b) that he is of good character; 1[xxx] 

(c) that he has passed the Secondary examination or 2[an equivalent 

examination; and] 
3[(d) that he is the bonafide resident of the State of Rajasthan.] 
 

(4)   (a) Every license shall be granted for a period of one year in Form B. The 

license fee shall be Rs. 500. 
 

(b) The Collector may renew the license for one year on payment of 

renewal fee of Rs. 100. The application for renewal shall be made at 

least 15 days before the expiry of the license and shall be accompanied 

by a 4[e-GRAS challan of having paid the prescribed fees in the 

treasury under head 0030;] 
 

5[(c) Notwithstanding anything contained in clause (b), if application for 

renewal of licence is not made within the specified time, the Collector 

may renew the license on payment of fee specified in clause (b) along 

with following late fee, namely-- 
 

S. 

No. 
Time of Application Late Fee 

(i) 
if application is submitted within one month from 

the last day specified for submitting the application 
equal to the renewal Fee. 

(ii) if application is submitted within two month from 

the last day specified for submitting the application 
two time of the renewal Fee. 

(iii) if application is submitted within three month from 

the last day specified for submitting the application 

three times of the renewal 

Fee.] 
 

(5) The licensing authority may refund the fees deposited under sub-rule 4(a) or 

4(b) above, if it decides not to grant or renew the license and a claim for refund 

is lodged within three months from the date on which the rejection order is 

communicated to the applicant. 
 

1. Deleted by Notification No. F.4(3)/FD/Tax/2017-117 dated 08.03.2017. 

2. Subsituted by Notification No. F.4(3)/FD/Tax/2017-117 dated 08.03.2017. 

3. Added by Notification No. F.4(3)/FD/Tax/2017-117 dated 08.03.2017. 

4. Subsituted by Notification No. F.4(3)/FD/Tax/2017-117 dated 08.03.2017. 

5. Inserted new clause (c) by the Rajasthan Stamp (Second Amendment) Ruls, 2010, Added vide 

Notification F2(27)FD/Tax/2010-07 dt. 29-04-2010. 
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(6) If a license is lost, destroyed, defaced torn or becomes illegible, the stamp vendor 

shall forth-with apply to the licensing authority for the grant of a duplicate 

license. The application shall bear a court fee label of Rs. 5 and be accompanied 

by a treasury Challan of having paid a fee of Rs. 5 in the treasury 1[under head 

"0030"]. 

25. Revocation of license.- A license may be revoked at any time by the Chief 

Controlling Revenue Authority or by the Collector with the concurrence of the 

Inspector General of Registration and Stamps, Rajasthan. 

26.  Method of supply of stamps to licensed vendors-- Licensed vendors shall 

obtain stamps from ex-officio vendors at local and branch depots on 2[payment 

of value of the stamps and amount of surcharge, if any, payable on stamp duty, 

less the discount and remuneration payable under these rules:] 

Provided that the person in the service of the Government may obtain 

stamps as an advance without payment in accordance with rule 27. 

27. Extent of supply without payment.-- A person in the service of the 

Government, on being licensed, may, without payment, receive an advance of 

stamps, not exceeding in value one month's pay or, with the special sanction of 

the Inspector General of Registration and Stamps, of greater value. He shall, on 

receiving such advances, give a receipt of the money value of the stamps 

advanced and the receipt shall be renewed half yearly in the manner provided 

for permanent advances by the Accounts Department. When he ceases to be 

licencee, he shall refund the value entered in the receipt either in money or in 

stamps of any kind which he has been authorised to sell, and the receipt shall 

then be returned. 
 

28.  Register of advances.-- 

 (1) The advances shall be shown in a separate register in form C and every item 

entered in it shall be initialed by the Treasury Officer. 

 (2) The Register shall be inspected every month when the Treasury plus and 

minus memorandum is prepared and the Treasury Officer shall see that he 

possesses all the receipts duly renewed whenever necessary, and that the 

unadjusted advances are correctly included in the balance shown in the plus and 

minus memorandum in which details of such advances shall invariably be 

furnished. 
3[29. Discount.--  Every licensed vendor or ex-officio vender who purchases judicial 

or non-judicial stamps from the Government on payment of ready money shall 

be allowed following discount namely-- 
 

1. Subsituted by Notification No. F.4(3)/FD/Tax/2017-117 dated 08.03.2017. 

2. Substituted by Notification No. F.4(3)/FD/Tax/2017-131 dated 31.03.2017. 

3. Substituted by Notification No. F.12(25)FD/Tax/11-156 dated 09.03.2011. 
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S. No.          Stamp denomination                                 Discount 

1.                 Rs. 1 to 400                                                2% 

2.                 Rs. 401 and above                                      1%]     
 

1[29A. Remuneration for collecting surcharge.- Every licensed vendor who 

purchases non-judicial stamps from the Government shall be allowed one 

percent remuneration of the amount of surcharge deposited by him.] 
 

30. Stamps of the Denomination required to be supplied, if possible.-- 

Upon application being made for an impressed sheet of a particular value a 

sheet of that value shall, if in stock, be furnished to the applicant. 
 

31. Procedure when stamps of the required denomination are not in stock.-

- 

 (1) Should no sheet of the value required be in stock, the vendor shall 

supply the applicant with the smallest number of sheets which he can 

furnish so as to make up the required value. In the case of a licensed vendor, 

the applicant shall not be supplied with sheets to an aggregate value 

exceeding the limit authorised under rule 23. If the impressed stamps 

required exceed this value a licensed vendor shall refer the applicant to an 

ex-officio vendor and shall not attempt to make up the stamp duty 

exceeding the said limit by the issue of two or more stamps of lower 

denominations. 
 

 (2) When a vendor is unable to furnish a single stamp of the value required 

by the purchaser he shall endorse on one of the stamps sold by him a 

certificate to that effect in the form below: 
 

FORM OF CERTIFICATE 
 

Certified that a single stamp of the value of Rs....... required for this 

document is not available but in lieu thereof I have furnished a stamp of the 

next lower value available and make up the deficiency by the use of one or 

more adhesive impressed stamps of the next lower value available required 

to make up the exact amount of the duty. 

 

 

 
 

 

1. Inserted by Notification No. F.4(3)/FD/Tax/2017-131 dated 31.03.2017. w.e.f. (01-04-2017) 
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32.  Particulars to be entered on the impressed sheet.-- 1[(1)] Every stamp 

vendor shall endorse on the back of each sheet of impressed stamp and on 

the face of each adhesive stamp (except revenue stamps) sold by him to the 

public, the serial number, the date of the sale, the value of the stamp in 

words and the name, father's name and residence of the purchaser, and shall 

affix his signature to the endorsement. At the same time he shall make 

corresponding entries in a register to be maintained by him under rule 34. 
 

2[(2) Every stamp vendor shall endorse the mark of payment of surcharge 

payable on stamp duty, if any, in the form determined by the Inspector 

General of Stamps on the face of each sheet of impressed stamp and 

adhesive stamp (except revenue stamp) at the time of sale of such stamps 

and make entries thereof in the register to be maintained under rule 34.] 
 

33. Signing of endorsements on the stamp and entries in the register by the 

purchaser.-- If the purchaser is literate he shall be invited to sign the 

endorsement on the stamp and the entry in the register; and if illiterate, the 

imprint of his left thumb impression shall be taken below the endorsement 

on the stamp as well as against the entry in the register. 
 

3[34. Register of sales.- Every vendor shall keep a register of stamps sold to 

the public in the following form:- 
 

REGISTER OF DAILY SALES OF STAMPS 
S. 

No. 

Date 

of 

sale 

Description of 

stamp 

(impressed or 

adhesive) 

Value of 

Stamp 

sold (in 

words) 

Amount of surcharge Name & 

residence 

of the 

purchaser 

Signature or 

thumb 

impression of 

the purchaser 

Signature 

of the 

licensed 

vendor 

Under 

Section 

3-A 

Under 

Section 

3-B 

1 2 3 4 5 6 7 8 9 
  

35.  Register how to be maintained and their deposit after completion.-- 

 Each page of the register shall be numbered and sealed with the seal of the 

Collector's Office. The name of the vendor, the date on which the register 

is brought into use and the number of pages it contained shall be entered on 

the inside of the cover. On completion it shall be deposited in the Collector's 

office. The use by a licensed vendor of a register not so distinguished is 

forbidden. 
 

1. Numbered by Notification No. F.4(3)/FD/Tax/2017-131 dated 31.03.2017. w.e.f. (01-04-2017) 

2. Added by Notification No. F.4(3)/FD/Tax/2017-131 dated 31.03.2017. w.e.f. (01-04-2017) 

3. Subsituted by Notification No. F.4(3)/FD/Tax/2017-131 dated 31.03.2017. w.e.f. (01-04-2017) 
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36. Maintenance of register of daily transactions by licensed vendors.- 

Every licensed vendor shall also maintain  a register of his daily 

transactions in Form-D. 

37. False endorsement or effacement prohibited.-- No vendor shall 

knowingly make a false endorsement or effacement on a stamp sold or a 

false entry in his register of sales. 

38. Over charge or delay prohibited.- No vendor shall demand or accept for 

any stamp more than the actual value denoted thereon, and every vendor 

shall without delay deliver any stamp which he has in his possession for 

sale on demand by any person tendering the value in any currency which 

would be accepted on behalf of the Government by the Collector. 

39. Discontinued stamp not to be sold.-- No vender shall sell any stamp the 

use of which has been ordered by competent authority to be discontinued. 

40. Accounts etc. to be open to inspection.-- Every vendor shall allow any 

revenue officer not below the rank of Naib Tehsildar or any official duly 

authorised in that behalf by the Collector or by the Government at any time 

to inspect his register of sales and to examine his license and the stock of 

stamps in his possession. 

41. Stamps to be delivered on demand by the Collector or on revocation of 

license, etc.--  

 (1) Every licensed vendor shall at any time on demand or on revocation of 

his license deliver up all stamps or any class of stamps remaining in his 

possession, together with the registers which he was maintaining. 

 (2) When stamps are returned under sub-rule (1) they shall be taken back 

on their full value, less any discount allowed under these rules and due to 

the licensed vendor in respect of sales of stamps affected by him. 

42. Signboards etc.-- (1) Every licensed vendor shall at all times keep affixed 

in a conspicuous position outside his place of vend a placard bearing his 

name and the words "Licensed Vendor of Stamps" in Hindi. 

 (2) He shall also keep at his place of vend his license and copies of the Act 

and its schedule together with these rules in English and in Hindi. He shall 

permit any intending purchaser to inspect the Act, Schedule and Rules. 

43. Unsold stamps may be exchanged.-- A licensed vendor may be allowed 

to exchange unsold stamps which are fit for use for other stamps of the 

same value. 

44. Supply of revenue stamps to be kept.-- Every licensed vendor shall keep 

for sale to the public a supply of revenue stamps of the denomination of 

one rupee sufficient for the probable demand of at least one week. 
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45. Sale of stamps during office hours.-- Licensed vendors shall sell stamps 

during office hours on working days. They may also sell stamps on public 

holidays. 

46. Penalty for the infringement of any of these rules.-- Any Infringement 

of these rules or of the conditions of a license shall render the holder thereof 

liable to cancellation of his license in addition to any other penalties to 

which he may be liable under the Act and these rules. 

47. List of licensed vendors.-- A register of licenses issued shall be kept in the 

Collector's office and shall be revised annually in April, when all lapsed 

licenses shall be struck out and new licenses entered. It shall contain the 

following headings-  (a) Date of license. (b) Name of licensee. (c) Place of 

vend. (d) Amount of security, if any, taken. (e) Description of stamps to 

be sold under the license.  (f) Remarks (this column shall show any changes 

that may take place during the year).  
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CHAPTER-VI 

Refund and renewals 

48. Procedure and period for obtaining refund or renewal.-- The refund or 

renewal of the value of spoiled or misused stamps or stamps not required 

for use shall be made in accordance with the provisions of section 58 to 64 

of the Act and 1[applications in electronic form or otherwise] thereof shall 

be made within the period prescribed by section 59 and other provisions of 

the Act. 

49. Power to administer oath.-- The Collector may require any person 

claiming a refund or renewal under the Act or his duly authorised agent to 

make an oral deposition on oath or affirmation or to file an affidavit, setting 

forth the circumstances under which the claim has arisen and may also, if 

he thinks fit, call for the evidence or witnesses in support of the statement 

set forth in any such deposition of affidavit. 

50. Evidence to be taken.-- Necessary evidence should generally be taken 

before refund orders are passed, and reliance should not be placed solely 

on the stamp officer's report or the unsupported allegations of the claimants 

for refund. 

51. Proof for failure to apply within time.-- Clear proof should be required 

that the failure to apply for relief within the period prescribed by the Act 

was really due to unavoidable circumstances. For instance, it is not 

sufficient that an applicant should merely state that he was unwell; he must 

produce satisfactory evidence that he was, as a fact, incapacitated by illness 

from applying for the refund. 

52. Application for refund under section 49.-- Refund under section 49 of 

the Act should be by application in writing to the Collector who should 

forward it to the Chief Controlling Revenue Authority. Such application 

should bear court fee as an application to a Collector. While forwarding the 

application, for the orders of the Chief Controlling Revenue Authority, the 

Collector should submit the file of the case containing the original 

document bearing the endorsement of the payment of duty and penalty. The 

Collector should also express his own opinion on the merits of the 

application. 

 

 
 

1. Subsituted by Notification No. F.4(3)/FD/Tax/2017-117 dated 08.03.2017. w.e.f. (01.04.2017) 
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53. Orders on application.-- In all cases the order of refund or renewal, with 

the reason thereof, 1[must be recorded with his own hand, within three 

months] by the officer sanctioning such refund or renewal. The stamps, for 

which the allowance is claimed, shall be destroyed by the officer 

sanctioning the refund or renewal, if such authority has been delegated to 

him. In other case he shall-- (i) in the case of impressed stamps, write the 

original order or a certified copy of it on the stamp for which the allowance 

is claimed, or  

 (ii) in the case of adhesive stamp, record such an order or a copy thereof on 

a separate sheet of paper. The stamps shall then be punched and marked in 

such a way that they cannot be used again and forwarded to the 

Superintendent of Stamps for destruction.    
   

54. Procedure when no evidence produced.-- When an application is made 

for refund or renewal under the Act in respect of a stamp which has been 

spoiled or misused or for which the applicant has no immediate use or on 

the renewal of a debenture and an order is passed by the Collector 

sanctioning the allowance or calling for further evidence in support of the 

application, then if the amount of the allowance or the stamp given in lieu 

thereof is not taken, or if the further evidence required is not furnished, as 

the case may be, by the applicant within one year of the date of such order, 

the application shall be struck off  and the spoiled or misused stamps (if 

any) shall be sent to the Superintendent of Stamps or other officer appointed 

in this behalf by the Government for destruction. 
 

55. Mode of Cancelling original debenture on refund.-- When the Collector 

make a refund under section 64, he shall cancel the original debenture by 

writing on or across it the word "Cancelled" and his usual signature with 

the date through.  

 

 

 

 
 

1. Subsituted by Notification No. F.4(3)/FD/Tax/2017-117 dated 08.03.2017. w.e.f. (01.04.2017) 
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CHAPTER-- VII 

Miscellaneous 

56. Provision for cases in which improper description of stamps is used.-- When 

an instrument bears a stamp of proper amount, but of improper description, the 

Collector may, on payment of the duty with which the instrument is chargeable, 

certify by endorsement that it is duly stamped: 

 Provided that, if application is made within three months of the execution of the 

instrument, and the Collector is satisfied that the improper description of stamps 

used was solely on account of the difficulty or inconvenience of procuring stamp 

of the proper description, he may remit the further payment of duty prescribed 

in this rule. 

57. Facts affecting duty to be set forth in instrument.-- In the case of an 

instrument relating to immovable property chargeable with duty on the market 

value of the property,-- 

 (i) the instrument relating to agricultural land shall fully and truly set forth,-  

(a) the annual rent payable by the Khudkasht holder, Khatedar, Gair Khatedar, 

or Sub-Tenant of the land in question; 

(b) the annual rent payable by the Khudkasht, holder, Khatedar, Gair Khatedar 

or Sub-Tenant as the case may be, of the adjoining agricultural land of the 

same class of soil, if the land which is subject matter of instrument, is rent 

free or yielding no rent, or  unrented, or which has not been assessed to 

any rent: 

Provided that every instrument relating to transfer of agricultural land shall be 

accompanied by a copy of last Khasra Girdawari to determine the correct 

market value. 

(ii) the instrument relating to transaction of any immovable property of urban or 

rural area, except agricultural land, shall fully and truly set forth-- 

(a) The market value of the property, 

(b) The annual rental or gross-assets, 

(c) Local rates, municipal or other taxes, 

(d) The area of the plot and the area of constructed-portion thereon; 

(e) Other relevant information. 

(iii) the instrument of lease shall fully and truly set forth the amount of money 

paid or likely to be paid as developmental charges: 

Provided that in cases relating to transfer of property as mentioned in sub-

clause(ii) above, the market value shall be determined on the basis of market value 

of the open land and the constructed portion separately as per their respective 

rates: 
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1[Provided further that in case where the registering Officer has a doubt about 

correctness of facts mentioned in the instrument affecting duty. he may inspect 

the property himself or may direct his subordinate employee authorized by 

Inspector General of Stamps in this regard to inspect the property so as to ascertain 

the correctness of facts and determine the market value accordingly]: 
2["Provided also that to ascertain the correctness of facts mentioned in the 

instrument and to determine the correct market value of the immovable property 

mentioned in such instrument, the Inspector General of Stamps may by order 

specify the method and norms of inspection through electronic device or 

otherwise."; and] 
3[Provided also that] the Inspector General, Registration & Stamps Department 

may prescribe a proforma for specific mention of any information and such a 

proforma, 'duly filled in, shall always be deemed to be a part of the document. 

 
4[58. Procedure for assessment of the market value of the immovable 

property by the Registering Officer.--  
5[(1) In the case of an instrument relating to immovable property, the market value 

of such property shall be assessed as under namely :- 

(a) in case of agriculture, residential and commercial categories of land, on the 

basis of the rates recommended by the District Level Committee constituted 

under clause (b) of sub-rule (1) of rule 2: 

Provided that Inspector General of Stamps may revise the rates of 

agriculture, residential or commercial land determined by District Level 

Committee with prior approval of the State Government by notification 

published in the Official Gazette, if circumstances so require; 

(b) in case of other categories of land, on the basis of the rates determined by 

Inspector General of Stamps with approval of State Government or 

determined by State Government by notification published in the Official 

Gazette; 

(c) in case of constructed portion, on the basis of the rates determined by State 

Government; 

(d) in case of proportionate land under the multistoried buildings on the basis 

of criteria specified by the State Government: 
 

1. Substituted by Notification No. F. 12(15)FD/Tax/12-95 dated 26.3.2012. 

2. Inserted by Notification No. F.4(3)/FD/Tax/2017-117 dated 08.03.2017. w.e.f. (01.04.2017) 

3. Subsituted by Notification No. F.4(3)/FD/Tax/2017-117 dated 08.03.2017. w.e.f. (01.04.2017) 
4. Substituted by Notification No. F.4(15) FD/Tax/2014-61 dated 14.07.2014. 

5. Substituted by Notification No. F.4(4) FD/Tax/2015-233 dated 09.03.2015. 

(e) while assessing market value, depreciation on the constructed portion 

shall be allowed according to the criteria specified by the State 

Government; and 
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(f) in case of corner plots on the basis of criteria specified by the State 

Government."] 

"(2) Inspector General of Stamps with approval of State Government shall 

prepare guidelines for District Level Committee from time to time, in 

respect of determination of market value of the agriculture, residential and 

commercial categories of land. The District Level Committee while 

recommending the rates of agriculture, residential and commercial 

categories of land, shall follow the guidelines issued by Inspector General 

of Stamps: 

Provided that if the rates recommended by the District Level 

Committee are increased by more than fifty percent of the existing rates, 

the increased rates so recommended shall be taken into consideration only 

after the approval of the Inspector General of Stamps."] 

1[Provided further that if the District Level Committee recommends 

to decrease the existing rates, the decreased rates so recommended shall 

be taken into consideration only after the approval of the State 

Government."] 

(3) 2[The District Level Committee shall hold the meeting for revision of the 

rates of agriculture, residential and commercial categories of lands every 

Financial Year in the month of April or in the month, as may be fixed by 

the State Government. If in any Financial Year the District Level 

Committee does not hold the meeting for revision of rates of such 

categories of lands upto 30th April or upto the last day of the month so 

fixed by the State Government, the market value of such categories of 

land in that district for that Financial Year, shall be assessed by increasing 

ten percent in the existing rates from the lst May or from the first day of 

the month following the month so fixed by the State Government, as the 

case may be. 

(4) Notwithstanding anything contained in sub-rule (1), (2) and (3) above, the 

State Government may re-determine the rates recommended by District 

Level Committee or determined by Inspector General of Stamps, if the 

circumstances so require. The rates so determined shall be the  
 

1. Inserted by Notification No. F.2(102)/FD/Tax/2010/pt.-107 dated 31.12.2015 

2. Subsititued  by Notification No. F.2(27)/FD/Tax/2009-52 dated 06.08.2019 
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basis of assessment of the market value of the land with effect from the date 

specified in such order and be valid until the District Level Committee revises 

the rates so determined. 

1[(5) Notwithstanding anything contained in sub-rule (1), (2), (3) and (4) above, 

the State Government, if the circumstances so require, may by order 

suspend the revision of the rates of agriculture, residential or commercial 

categories of land for particular year or years."] 

59. Plea of ignorance.-- The plea of ignorance of the requirements of the law 

should not be lightly accepted; although mere negligent evasions do not call 

for the application of criminal penalties. 

60. Statement by Collector regarding Prosecutions stayed and cases 

compounded.- The power of staying prosecutions and compounding offences 

under section 83 (2) of the Act is delegated to Collectors who shall submit to 

the Chief Controlling Revenue Authority, annually, a statement of the cases in 

which the power has been exercised. 

61. Procedure of compounding and stay.- If the Collector is satisfied that it is 

not desirable to launch a prosecution in respect of an under-stamped instrument 

he may compound the offence and realize such amount as he deems fit as 

composition fee. If a prosecution, has been already started the Collector may 

stay the prosecution, and after realizing the composition fee in his discretion, 

may inform the Magistrate that the accused person might be discharged. 

2[62.  Rewards.- On the recovery of evaded stamp duty and penalty or on conviction 

of any offender under the Act, the Collector may grant to any person who 

appears to him to have contributed thereto, a reward in accordance with the 

scheme made by the state Government by notification in Official Gazettee for 

grant of such reward.] 

63. Rewards to person in the service of Government- Rewards may be given to 

a person in the service of the Government in cases where it is no part of the 

routine duties of that official to bring to light any infraction of stamp law. 

Rewards may be given to record keepers for this special service. 

  Provided that the Inspector General of stamps may also grant certificates 

of good work to the officials contemplated in the above rule whether a reward 

has been sanctioned or not. 
 

1. Inserted by Notification No. F.4(6)/FD/Tax/2016-234 dated 08.03.2016 

2. Substituted by Notification No. F. 12(15)FD/Tax/12-95 dated 26.3.2012. 
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64. Procedure in case of detection of unstamped or under stamped instrument 

during inspection or otherwise.-- 

 (1) In case where an unstamped or understamped instrument is detected in 

course of inspection or otherwise by a public officer, a report therefore, shall 

be made forthwith to the Collector. 

 (2) The Collector shall thereupon issue a notice to the executants or such other 

person as may be liable to pay the duty under section 32, 33 and 34 of the Act, 

requiring him to produce the original instrument before the Collector within 30 

days. 

 (3) On receipt of original instrument or in case it is not produced within 

30 days from the service of notice as issued under sub-rule (2), the 

Collector shall impound its copy and require payment of proper duty 

together with penalty under section 44 of the Stamp Act along with proper 

registration fee on such duty. 

65. Procedure to be followed by the Collector in cases of under-valued 

instrument.-  

(1)  On receipt of a reference under sub-section (1) or sub -section (2) of 

section 51 of the Act from the Registering officer, the Collector shall issue 

a notice to the person liable to pay the duty informing him of the receipt 

of the reference and asking to show that market value of the property has 

been truly setforth in the instrument and also produce all evidence that he 

has in support of his representation, within 21 days from the date of 

service of the notice. 

(2) On receipt of a reference under sub-section (4) of section 51 of the Act or 

where the Collector proposed to take action suo-motu under sub- section 

(5) of section 51 of the Act, the Collector shall issue a notice- 

 (a) to every person by whom; and 

 (b) to every person in whose favour, the instrument has been executed; 

asking them to produce the original instrument and to show cause within 

21 days from the service of the notice as to why he should not proceed to 

determine the correct market value of the property and realize the 

deficient duty together with penalty under section 51 of the Act, where 

the original instrument is not produced within the above period of 21 days, 

the Collector may proceed to determine the correct market value on the 

copy of the instrument. 

(3)  After expiry of 21 days from the service of notice, Collector shall 

summarily examine the matter, and if he thinks fit may record a statement 

of any person to whom a notice under sub-rule (1) and (2) has been issued. 
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(4)  The Collector may for the purpose of enquiry-- 

(i) Look into corresponding rates as recommended by the District Level 

Committee and the rates approved by the Inspector General of stamps. 

(ii) Call for any information or record from any public office, officer or 

authority under the Government or the Local Authority. 

(iii) Examine and record statement of any member of the public, officer 

or authority under the Government or the Local Authority. 

(iv) Inspect the property after due notice to the parties concerned. 

(5) The Collector shall- 

i. After considering the objection and representation received in 

writing from the person to whom notice under sub-rule (1) & (2) 

has been issued; 

ii. After examining the records produced before him; 

iii. after a careful consideration of all the relevant factors and 

evidence placed before him, and 

iv. after consideration the corresponding rates as recommended by 

the District Level Committee and the rates approved by the 

Inspector General of Stamps; 
 

Pass an order determining the market value of the property and duty 

payable on the instrument and take steps to collect the difference in 

the amount of stamp duty alongwith penalty, if any. 

(6) The summary enquiry shall be completed within a period of 3 

months.  

(7) A copy of the order shall be forwarded to the Inspector General of 

stamps within 15 days from the date of order. 

 

66. Procedure to be followed by the Collector in cases where the nature 

of instrument is not correctly determined.- 

(1) On receipt of a reference under sub-section (1) or sub-section (2) of 

section 53 of the Act, from the Registering officer, the Collector shall 

issue a notice to the person liable to pay the duty informing him of the 

receipt of the reference and asking to show that the correct nature of the 

instrument has been set forth in the instrument and also produce all 

evidence that he has in support of his representation, within 21 days from 

the date of service of the notice. 
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(2) On receipt of a reference under sub-section (4) of section 53 of the Act 

or where the Collector proposed to take action suo-moto under sub-

section (5) of section 53 of the Act, the Collector shall issue a notice-- 

(a) to every person by whom; and 

(b) to every person in whose favour, the instrument has been 

executed; asking them to produce the original instrument and to show 

cause within 21 days from the service of the notice as to why he should 

not proceed to determine the correct nature of the instrument and realize 

the deficient duty together with penalty under section 53 of the Act. 

Where the original instrument is not produced within the above period of 

21 days, the Collector may proceed to determine the correct nature of the 

instrument on the basis of its copy.   

(3) After expiry of 21 days from the service of the notice, the Collector 

shall summarily examine the matter, and, if he thinks fit, may record a 

statement of any person to whom a notice under, sub-rules (1) and (2) has 

been issued. 

(4) The Collector shall 

(i) after considering the objections and representation received in 

writing from the person to whom notice under sub-rules (1) & 

(2) has been issued. 

 (ii) after examining the records produced before him; and. 

(iii) after a careful consideration of all the relevant factors and 

evidence placed before him. 

Pass an order determining the correct nature of the instrument and duty 

payable on the instrument and take steps to collect the difference in the 

amount of stamp duty along with penalty, if any. 

(5) The summary enquiry shall be completed within a period of 3 months.  

(6) A copy of the order shall be forwarded to the Inspector General of 

Stamps within 15 days from the date of order. 

67. Procedure in case of non-registration of compulsorily registerable  

document.--  

(1)  On receipt of an information under sub-section (1) of section 55 of the Act, 

from any registering officer or any other person or where the Collector 

proposes to take action suo-motu under sub-section (2) of the said section, 
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Collector shall issue a notice to the party/parties referred to in the information 

received, asking them to produce the original instrument and also produce all 

the facts and circumstances as required under section 30 of the Act, within 21 

days from the date of service of the notice. 

(2) Where the original instrument or a copy of such instrument is produced, the 

Collector shall adopt the following procedure-- 

(a)  if he is of the opinion that such instrument is duly stamped or is not 

chargeable with duty, he shall drop the proceeding. 

(b)  if he is of opinion that such instrument is chargeable with duty and is not 

duly stamped, he shall impound it and register a case under section 37(5) 

or 51(5) of 53(5) as the case may be and proceed accordingly. 

(3) Where the original instrument or a copy of such instrument is not present 

and/or the person to whom the notice was served, do not appear before the 

Collector, the Collector shall proceed to enquire into the correctness of the 

information. 

(4) The Collector may for the purpose of enquiry,-- 

 (a) call for any information or record from any public office, officer or 

authority under the Government or the local authority; 

 (b) Examine and record the statement of any member of the public, officer or 

authority under the Government or the local authority; 

 (c) Inspect the Property, if any; after due notice to the parties concerned. 

(5) After the aforesaid enquiry, where it appears to the Collector that the 

instrument in question has been executed but not presented for registration with 

a view to avoiding stamp duty, it shall be deemed to be a violation of section 

30 of the Act and if such non production is with a view to concealing the 

consideration, if any, and all other facts and circumstances affecting the 

chargeability of the said instrument with duty, and the determination of such 

duty, the Collector shall launch a prosecution against the person concerned 

under section 73 or 75 of the Act , as the case may be. 

(6) The summary enquiry under this rule shall be completed within a period of 3 

months. 

1[67-A. Procedure for hearing of the cases by Chief Controlling Revenue 

Authority.-  A revision filed before the Chief Controlling Revenue Authority 

under section 65 of the Rajasthan Stamp Act, 1998, shall be heard and disposed 

off by the Chairperson or any member of the Chief Controlling Revenue 
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Authority sitting in single Bench or by a Bench consisting of two or more 

members as may be decided by the Chairperson. However, a revision shall be 

heard and disposed off by a Bench of the Chief Controlling Revenue Authority 

consisting of two or more members where the disputed amount exceeds rupees 

ten lacs."] 

2[67-B. Mode of service of orders, summons or notices,- Services of any order, 

summons or notice under the Act or rules may be effected in any one of the 

following ways, namely:- 

(a) by giving or tendering the copy thereof to the person concerned or his 

authorised representative; or 

(b) if the person mentioned in clause (a) cannot be easily found, by giving or 

tendering a copy thereof to an adult member of his family; or 

(c) if the address of the person concerned is known to the authority concerned, 

by sending a copy thereof by registered post or through an-electronic 

device, or 

(d) if none of the modes aforesaid is practicable, by affixation of a copy 

thereof in some conspicuous place at his last known place of business or 

residence, or by publishing in a State level newspaper; or 

(e) by sending the contents of such order, summons or notice as the case may 

be, to the person concerned through an e-mail address provided by such 

person." 

68. Prosecution in case of non-production.- If the original instrument is not 

produced in compliance with the notice under rule 64, 65, 66 and 67 as the case 

may be and the Collector concludes that such non production is with a view to 

avoiding payment of stamp duty, the Collector shall launch a prosecution 

against the person concerned under section 73 or 75 of the Act, as the case may 

be, unless the case is compounded on payment of a suitable composition fee. 

_____________________________________________________________________________________ 

1. Inserted by Notification No. F.4(4)FD/Tax/2015-233 dated 09.03.2015. 

2. Inserted by Notification No. F.4(6)/FD/Tax/2016-234 dated 08.03.2016 
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69. Production of original before Magistrate.-- 

 (1) When prosecution has been launched, the Collector shall move the 

Magistrate, seized of the case to take action, if such action has not already 

been taken by the Magistrate of his own motion, for the production of the 

original instrument in court under section 91 or section 93 of the Code of 

Criminal Procedure, 1973 

 (2) If the original instrument is not produced in Court, a copy thereof may 

be produced as secondary evidence under section 63 of the Indian 

Evidence Act, 1872, to prove the contents of the original.  

70. Impounding.-- If the instrument is produced in court, the Collector shall 

move the magistrate to impound the same under section 104 of the Code 

of Criminal Procedure, 1973 unless it has already been impounded by the 

Magistrate of his own accord. 

71. Assessment of penalty.- When an instrument impounded under rule 70 

is received by the Collector for action under section 44 of the Act, he shall 

take into consideration, while assessing the penalty thereon,  the fine, if 

any, imposed by the Magistrate as a result of the prosecution launched 

under-rule 68. 

72. Inherent powers of Officers.- In addition to the powers specified in the 

Act and Rule-- 

(a) The Inspector General, Registration & Stamps shall have all the 

powers of Collector & Superintendent of Stamp and a Treasury 

Officer. 

(b) The Additional Inspector General, Registration & Stamps shall have 

all the powers of a Collector and a Treasury Officer. 

73. Repeal and Savings.--  

(1)  The Rajasthan Stamp Rules, 1955 is hereby repealed. Provided that the 

repeat hereby shall not affect    

(i) any right, title, obligation or liability already acquired, accrued or 

incurred or anything done or suffered.  

(ii) any legal proceeding or remedy in respect of any such right, title, 

obligation or liability; 
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Under the provisions of the rules hereby repealed and any such proceeding 

may be instituted, continued and disposed of and any such remedy may 

be enforced as if these rules had not been made. 

(2) Any appointment, notification, notice, order or form made or issued under 

the rules so hereby repealed shall be deemed to have been made or issued 

under the provisions of these rules, in so far as such appointment, 

notification, notice, order or form is not inconsistent with the provisions 

of these rules and shall continue in force, unless and until it is superseded 

by an appointment, notification, notice, order or form made or issued 

under these rules. 
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FORM "A" 
(See Rule 24) 

1[xxx] 

Form of application for grant of renewal or a licence to sell stamps under the 

Rajasthan Stamp Act, 1998. 

1. Applicant's name in full and residential address ………………………… 

2. Date of Birth           ………………………… 

3. Place of vend where the applicant       ………………………... 

Desires to vend stamps  Place  …………………………… 

      Town    …………………………… 

      Tehsil  …………………………… 

      District …………………………… 

4. Educational Qualifications    ……..…………………….. 

5. Extent of amount which the application …………………………… 

invest in purchasing stamps from treasury …………………………… 

6. Present occupation, if any    …………………………… 

7. Whether applicant wants to work as stamp …………………………… 

vendor on part time basis, or full time basis. …………………………… 

8. Name & address of relative, if any practicing …………………………... 

as a Document Writer or stamp vendor (stating…………………………. 

relationship) on the date of giving the application………………………. 

9. Whether convicted of any criminal offence or ………………………….. 

removed from Govt./Private service   …………………………… 

(give particulars)     …………………………… 

10. Other relevant information, if any  …………………………… 

NOTE: 

1. 2[Affix passport size photograph] 

2. Attach original copy of the treasury challan in support of having credited the 

prescribed fee. 

3. In case of renewal of licence, the previous licence should be enclosed with 

the application. 

4. Attach true copies of certificates in support of date of birth and the last 

examination passed. 

I declare that I have carefully read the Rajasthan Stamp Rule, 2004 and terms 

and conditions of licence in Form B, and I agree to abide by them. 

Place : …………….. 

Date : ……………...       

Signature of applicant 
________________________________________________________________________ 

1. Deleted by Notification No. F.4(3)/FD/Tax/2017-117 dated 08.03.2017. w.e.f. (01.04.2017) 

2. Subsituted by Notification No. F.4(3)/FD/Tax/2017-117 dated 08.03.2017. w.e.f. (01.04.2017) 
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1"FORM "AA" 

(See rule 24) 

Form of application for grant of licence or renewal of a licence to sell stamps under 

the Rajasthan Stamp Act, 1998. 

 For new licence     For renewal 

1. Applicant's name in full and  

      residential address 

2. Date of Birth 

3. Place of vend where the applicant desires to vend stamps: 

Place 

Town 

Tehsil 

District 
 

4. Educational Qualifications 

 

5. Extent of amount which the applicant invest  

in purchasing stamps from treasury 

6. Present occupation, if any 

7. Whether applicant wants to work as stamp  

vendor on part time basis, or full time basis 

8. Name and address of relative, if any practicing  

as a document writer or stamp vendor (stating  

relationship) on the date of giving the application 

9. Whether convicted of any criminal offence or  

removed from Government/Private service  

(give particulars) 

10. Mobile number 

11. e-Mitra ID, if any 
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GRN NO.      Amount 

 

 

 

 

 

NOTE : 

Upload the copies of the following documents :- 

1. e-GRAS challan in support of having credited the prescribed fee. 

2. copy of previous licence in case of renewal of licence. 

3. certificate in support of date of birth. 

4. marksheet of the secondary examination or an equivalent examination. 

I declare that I have carefully read the Rajasthan Stamp Rules, 2004 and 

terms and conditions of licence in Form B and I agree to abide by them. 

Place : ............... 

Date : ................ 

Signature of applicant] 

 

 

________________________________________________________________________ 

1. Inserted by Notification No. F.4(3)/FD/Tax/2017-117 dated 08.03.2017. w.e.f. (01.04.2017) 

 

  

Save & Proceed to Payment Cancel 

Upload Documents 

Photo 10th Marksheet Police Verification Bonafide Residence 

Certificate 

Character Certificate e-Mitra Licence 

Submit 
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FORM "B" 

(See Rule 24) (2) 

Form of licence to sell stamps under the Rajasthan Stamp Act, 1998  

1. No. of licence 

2. Name and Residential address of stamp vendor 

3. Place of vend, where the licensed vendor shall carry on the business as 

stamp vendor-- 

Place  …………………………… 

       Town …………………………… 

       Tehsil …………………………… 

       District …………………………… 

4. This licence entitles the stamp vendor to carry on the business as a stamp 

vendor subject to the provisions of the Raj. Stamp Act. 1998, Rajasthan 

Stamp Rules, 2004 and the conditions of this licence. 

5. The vend of stamps under this licence shall be carried on by the holder of 

this licence or by an agent, if any, if the holder approved by the Collector 

and whose name is or may at any time be endorsed in this licence. 

6. The infringement of any of the stamps rules shall render the holder or his 

agent, as the case may be, liable to the penalty prescribed in section 82 of 

the Act, the imprisonment for a term which may extend to six months or 

fine which may extend to Rs. 5000/- or both. 

7. The violation of any of the licence conditions, irregularity in maintenance 

of records prescribed under stamp rules or any other serious irregularity 

will render his licence liable for cancellation. 

8. Licence is granted/renewed for……...year/years from……...to 31st March, 

…………... 
Place : …………… 

Date: …………….. 

           COLLECTOR 

 

CONDITIONS 
 

1. This licensee shall attend the place of vend regularly during office hours. 

2. He shall be restricted to the sale of stamps of the value as may be 

prescribed by rules from time to time. 

3. Should no sheet of the value required be in stock, he shall supply the 

applicant with the smallest number of sheets. 
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4. He shall not demand or accept for any stamp more money that the actual 

value denoted there on and shall without delay deliver the stamps to the 

person tendering the value therefor. 

5. He shall allow the Dy. Inspector General of Registration and Registering 

officer/ official authorised by the Collector in that behalf at any time to 

inspect his register of sales, to examine his licence, and the stock of 

stamps in his possession. 

6. On demand of the Collector or on revocation or on relinquishment of his 

licence, he shall deliver up all stamps in his possession in the Treasury/ 

Sub Treasury and shall deposit registers and the licence in the office of 

the Licensing Authority. 

7. He shall not knowingly make false endorsement or enforcement on a 

stamp sold by him or a false entry in his register of sales. 

8. (1) he shall at all time keep in a conspicuous position outside his place of 

vend a placard bearing his name and the word "License vendor of Stamps" 

in Hindi (and in English also if the Collector so directs) (2) A notice board 

on which the denomination wise stock position of stamp available for sale, 

at the beginning of the day shall be noted. 

9. He shall legibly endorse on the back of all the stamps sold, the description 

as required under rules. 

10. He shall comply with directions that may be given to him by the Inspector 

General of Stamps and the Collector from time to time. 

11. He shall at all times keep sufficient stock of stamps of all the 

denominations. 

12. He shall also keep sufficient stock of revenue stamps to meet probable 

demand of at least one week. 

13. All dues of Government, any sum of discount paid to him in excess, any 

fine imposed under Act and Rule 46 and other sum, if any found 

recoverable from him, will be recovered from the amount of security 

deposited by him, and if the same is found insufficient from his movable 

or immovable property as arrears of land revenue. 

 

COLLECTOR 
 Place : …………… 

Date: …………….. 

Seal :  

 
  



 

Page | 35 
 

FORM 'C' 

(See Rule 28) 

Register of Advances of Stamps 
 

S.

no 

Officer  

sanct 

ioning  

advance 

Date 

of 

Sancti

on 

Name 

of 

person 

to 

whom 

advan

ced 

Official 

designat

ion of 

such 

person, 

if any 

Details of stamps advances 

Date of 

advance 

Class Value 

of 

each 

class 

Total Treasury 

officer's 

initials 

1 2 3 4 5 6 7 8 9 10 

 

 

 

Date of renewal 

of receipt 

Refunds Remarks 

Date How refunded T.O. Initial 

11 12 13 14 15 
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1[FORM 'D' 

(See Rule 36) 

Licensed Vendor's Abstract-Daily Sales Register Non-Judicial Stamps 
Date 

of 

sale 

etc. 

Non Judicial stamps 

Particulars 

of receipts 

issues and 

balances 

Two Rs. Five Rs. Ten Rs. One hundred Rs. Five 

hundred 

One 

thousand 

Rupees 

Two 

thousand 

Rupees 

Five 

thousand 

Rupees 

No  Value 

including 

the 

amount of 

surcharge, 

if any 

No Value 

including 

the 

amount of 

surcharge, 

if any 

No Value 

including 

the 

amount of 

surcharge, 

if any 

No Value 

including 

the 

amount of 

surcharge, 

if any 

No Value 

including 

the 

amount of 

surcharge, 

if any 

No value 

including 

the 

amount of 

surcharge, 

if any 

No value 

including 

the 

amount of 

surcharge, 

if any 

No Value 

including 

the 

amount of 

surcharge, 

if any 

No Value 

including 

the 

amount of 

surcharge, 

if any 

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 

 

 

 

 Hundi Stamps Revenue 

Stamps 

Total 

value of 

receipts, 

Sales and 

balances 

Total 

amount of 

surcharge Ten thousand 

Rs. 

Fifteen 

thousand Rs. 

Twenty 

thousand Rs. 

And so on 

No Value No Value No Value 

No Value 

including 

the amount 

of 

surcharge, 

if any 

No Value 

including 

the amount 

of 

surcharge, 

if any 

No Value 

including 

the amount 

of 

surcharge, 

if any 

No  Value 

including 

the amount 

of 

surcharge, 

if any 

21 22 23 24 25 26 27 28 29 30 31 32 33 34 35 36 

 

 

1. Substituted by Notification No. F.4(3)/FD/Tax/2017-131 dated 31.03.2017. w.e.f. (01.04.2017) 
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